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1. This petition, purportedly in public interest, has been filed by the 

petitioner inter-alia claiming that the land comprised in Gata no. 1029Ka 

and 1029Kha is a pond land of village Paldi, Tehsil Budhana, District 

Muzaffar Nagar and therefore, the respondents be directed to demolish 

the constructions which have come up on land comprised in Gata No. 

1029Ka and Kha.

2. Instructions have been produced inter-alia indicating that incorrect 

assertions have been made in the petition as land comprised in Gata no. 

1029Ka is recorded as Pond and Gata no. 1029Kha is presently recorded 

as 'abadi' and on Gata no. 1029Kha old 'abadi' is existing.

3. Further indications have been made that the respondent nos. 5 and 6 

had made certain constructions over land of Gata no. 1029Ka, which were 

demolished, and present construction is being undertaken at land 

comprised in Gata no. 1029Kha owned by the said respondents and 

therefore, the plea sought to be raised has no substance.

4. Counsel for the petitioner attempted to make submissions that the land, 

which was originally recorded as that of pond, was wrongly bifurcated 

into Gata no. 1029Ka and 1029Kha in the second consolidation 

proceedings in the year 1971 and therefore, the action of the respondents 

is not justified.

5. We have considered the submissions made and perused the material 
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available on record.

6. Once admittedly the land comprised in Gata no. 1029Kha is recorded 

as 'abadi', the plea sought to be raised by the petitioner cannot be 

countenanced.

7. Submissions made regarding the incorrect classification of the land 

way back in the year 1971 at the instance of the petitioner after passage of 

over 55 years cannot be countenanced. 

8. The petition is, therefore, dismissed. 
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